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IN THZ CENTRAL ADMINISTRATIVE TRISUNAL
PRINCIPAL BENCH

NEW DELHI
R

0.8.No. 2609/30, \ Dats of decisiont 156.12.94

Hon'bls Shri N.V. Krishnan, Vige-Chairman (4)
Hon'sle Smt, Lakshmi Swaminathan, Mamber (J)

pYL l
$/0 Shti Hoti Lal,
Zx-Hzad Clerk,
C/o Shri Ram Kishan 10U Uffice,
Norfhern Ralluag

{By Advocate Shri V.P., Sharma)

Versiyas

1. Union of India through,
The General Managsr,
Northern Railuay,
Baroda Houss, New Dalhi,

2, The Divisional Railuay Manager,
Northarn Railuay,
Bikaner,

3. The Assistant tnglﬁmer,
Northern Hailum¥

Rswari (Haryana «. Respondents

(Nore)

- DRDER (ORAL)

[fhon'ble Shri N.V. Krishnan, Vice-Chairman (A)_/

The applicant,uho was a Hsad Clerk in the Office’
of Assistant Engineer, Northern Railuay, Rewari,

has filad this application against inaction of the

" respondents who are not paying his duss relating to

- Qll'/ Ww/w'\y
honorarium7 The dateshf his seswies have been shoun in

Annisxurs A«~4, The applicant has retired on 30.9.1989.
1t is statad that thas ministerial staff has to psrform
axtra dutiss. 1ike preparing of bills for payment of

additional dearnsss allowanca, Fixa%ian of salarizs on

~

[ )



.Date |.  Office Report

Orders- .~

Jas/

27-10-1995 | 15,
CP-179/95 .
| 8A~173/95 |

; B

Presant - Shr; V.PsSharma throuéh Praxy couns
Shri Yogesh Sharma,counsel .for the
petitioner, : '

None far the respondanté.uhu;is
the DeRosMe{N,Rs) Bikaner. ohri KeKePatel
had appearsd on 27-9-35 and wantad thres
weeks time. to file reply, That reply hag
still nat bzen filed. In the normal coutss .

we wauld/d§§écted the respondent to appear
in person but as the responuehtﬁ is locatzd
in 8@kanerfandfin the circumstances #: are
of plfew that such @ decion can be taken
Dnly,defau;t continuﬁﬁs.fg Let this matter
be' listed on 13.11.1995, ~
) [//»

\
Ve

(Smt.Lakshmi:Suaminathan) (N.U.Krisﬁnan )
Nember;(J) Acting Chairman

13,11,1995
Present : None for the applicant,

Shfi K. K, Patel, counsel fp¢
for the respondents, ‘

 Shri Patel states that the compliance
has been 9f%écteq3 ﬁgply,is:béing«Filéﬁ._~f~
‘teé;. Copy &e given to the pefitioner'g
counéel. Rejoinder if any within one ueek.

Call on 5.12.1995., '(jz;;ﬁ*

\V4

(D, C. Verpa ) ( N. V., Krishpan )
Member (3) _ - Act, Chairman




-
the basis of Pay‘Comwiésion's report ete. Por which
they are given haonorarium, Tﬁe applicant was sntitled
to increased d2arness allouance wW.s,f. 1.1.1988, 1,7.88
abd 1.1.89, He is entitled for bonus for the ysar 1987-88

as uell as D.A, instalment for 1.4.88 to 31.3.89. It

is in respeet of these claims that an amount of &, 13,602/~
has baan claimad at Annexure A-4, Though thas applicent
made rapresentatisn vide Annéxurz A-1, thore was no
response_?réﬁ the rsspondenés. Henca, hs has fPilasd this
O0.fi. for direction to the respondents to pass an order
allouing the claims:mentiqnéd~in Annexure A«1, thg details
of which are given in Annexure Ay .

2. The rQSpnndants have filed a reply on 9.7,1991.
:It is stated in reply to paral1 of the 0.A, that“the
applicanﬁ's case is under congideration and ths amounts
dus to hém will be paid to him after the approval of tha

competent autharity®. iﬁ is also stated slssuhsre that *

the amounts ars under‘?rocess of paymant vide raply to
para 4,2 (a) & (b)., In reply to para 4.5, it is stated
that tﬁéfgpalipant's casa has been refesrred to highar
authorities and in dus course he will be paid.his duzs,
Unfortunately, this matter has come up for fimal hsaring
only nowe. The respondents uere répresenéed om 15.12.94 by
Shri H.R. Balmiki, Proxy Counsel For.mg. B.5., Rao, He uwas
informad that the mattsr will be taken teday for final *
hearing.

3. Nons is present From the Railways. The lsarned

counsel for the applicant states that as on date no pay-
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payment has besn received by ths applicant. UWe are
surprised that the.respondents have nqticared to‘pursue
the case of the applicant during this entire perisd,
We are of ths view that this is a casé where the rese
B ' L
pondents should not only be given #&F2% direction to
‘ /
pass final order within a specified time but also thay

should be directed to pay interest om the delayed pay-

mants .,

~

4, We, thersfore, direct tha respondents to dispose
of the claims of the apﬁl;cant as manticned in Annexure
A=d within a pariod of two months from the receipt of a
copy of this order. Imn the normal cgurse us uould have .
expected the raspondents to dispose of the case within

3 months after filing their reply which has not been dona
by them. In the circudstances, ue direct that intarest.

‘ & pagal
@ 12% will be sesswed From 1,11,1991 till this amount

is actually paid.
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(Smt. Lakshmi Suaminathan) (N.V, Krishnan)
Member 3J) Vice=Chairtman (A )




